
I)irectoratc Gcncral of F'oreign 'I'radc
Udyog Bhawan
DIiS-V Section

'l'hc \4ccting \o.16/AM-18 datcd 09.11.2017 for thc licensing year 2017-18 to
considcr thc cascs undcr I)uty Iixemption Schcmcs (Chaptcr-4) was held on 16.11.2017 in
I{oom \o.102 ol'IXilIl'undcr thc Chairmanship of Shri K.C. Itout, Addl. DGI;T'. 'l'he

Ibllowing ollicers w,crc prcscnt:-

S.\o. Namc ol'thc rcprcscntativcs and thcir designation
t. Snri v.rc. rcohii. t)irccror
2.Slll・ i、 I.I).(〕 iri.Vicc Prcsidcnt

3. 
' 

Shri \ancl Lal. (lonsuhanr

+. Shri S.K. Mohaparra. I)l)(i
-5. Shri Vinocl Kumar Kashyap. IIt'l)O

At tlrc outsct thc Minrltcs ol-NC-V Mccting No.l5lAM-17 datcd 26.10.2017 wcrc takcn up
Ibr ratillcation. As thcrc was no aurcndmcnt to the same, thc above rclcrred minutes werc
adoptcd for implcrncntation by thc Committcc without any amcndmcnt. 'l'hc agcnda for
urccting No.16/AM-lU datcd 09.11.2017 hcld on 16.11.2017 was takcn up for discussion and
thc dccision takcn in rcspcct of cach casc is cnumcrated bclow:
ル11.〕 1ヴ IIN(〕 ヽ1;ル1 1311lt :14/84-AIン (〕 3/2017 ⅣlEETING DATE:09.ll.2017

(lasc \o.:26lltl/ti4-ALC3l20l6 l,arLy \amc:pliARLGLOBAl. Mccr No/l)atc:l6lg4- Sratus:

一　

一

I DG「T

HQ「 ilC
:01/84/050/00307/ノ ｀ヽ 417/

INDUSTRH〕 Sl.IMII｀ I〕 I)     Λl.c3/2017
09.11.2017

Itl′A「ilc             l′ ic.NO/1)atc:0510390241 Dctr Datc:
:05/24/040/00208/A卜 νl1 5/     11.o8.2014             o7.12.2017

RI´ A rilc                 l′ ic N。 /1)atc:0710108689  1)cfcr I)atc:
:07/24/040/00146/AM16/       04.09.2015              o7 12.2017

Status:
Dc[crred

I)cFcrrcd

Status:
I)cferrcd

l)ccision : 'l'hs abovc casc was considcrcd by thc Committcc as pcr agcnda alongwith othcr
rclcvatrt papcrs and notcd that this casc had bccn rcfcrred to 'l'C, Mumbai lor Commc.ts.
Comrnittcc dccidcd to await cotnrncnts lrorn 'l'C, Mumbai. 'l'hc casc stands dcfcrrcd for rc-listing
on 07.12.2017 .

Casc No.:3/23/84-AI,C3/2016 Panyヽ anlc:HIMATSINGKA  Mcct No/Datc:16/84‐
SItI DI:I′TD             AI´ C3/2017

09.ll.2017

2  1:鴇:1):50/00448/A卜И17/

I)ccision : Conttnitlcc cortsidcrcd thc casc as pcr agcnda alongwith other rclevant papcrs and
notcd that casc nccd firrthcr cxarnitration and accordingly dccidcd to dclcr thc casc lor ic-cnlisting
orr 07.12.2017.

Casc No.:11/25/84-AI′ C3/2016 1)alty NamcisHAHII〕 XPOR´ I｀ S McctNO/1)atc:16/84-
PVT.I′
′ID.             AIンC3/2017

09.112017

3 HQ IrilC Itl′ /ヽ lrilc 1′ ic.No/1)atc:0710108806  1)cfcr l)atc:

05 102015             o712.2017:01/84/050/00479/ノ ヽヽ 417/      :07/24/040/00230/ノ ンヽ116/

I)ccision : Comtncnts lrom ollicc of 'l'cxtilc Commissioncr Mumbai awaited. 'l'hc casc
slands dcfcrrcd lor rc-listing on 07. 12.2011.

4 (rasc N。 .:40/25/84-AL(〕 3/2016 Partvヽ amc:SHAHII〕 XPOR′ I｀ S McctNO/1)atc:16/84-    status:

クゞ

I Al]1)C

I)IPP



「 PVT.1′ TD. AIンC3/2017
0911.2017

Defcrred
||

1品轟児50/00508/AM17/  ‰ た11:OЮ0234/AMIα   05.102015     07.122017

1)ecision :(3ommcnts from offlcc of′ 1｀cxtilc(〕 ollnlllissioncr Ⅳlumbai a、vaitcd. 
′
1｀hc casc

stands dcfcrred lor rc-listing on 07.12.2011 '

Casc No.:42/25/84-Al.C3/2016

HQ IrilC

101/84/050/00510/AIν l1 7/

Palty Namc:SHAHlliXPOl｀
′
IS

PV′ I｀  1′ 1｀ I)

Ⅳlcct NO/Datc:16/84-

ΛI′ C3/2017

Status:
l)cfcr rcd

Dccision : Comments from office o['l'cxtilc Commissioncr MLrmbai awaitcd. 'l'ltc casc

starrds dcferred lor rc-listing on 07.12.2011 '

CascNo.:I2l25l84-ALC312016 PartyNamc:SIIAIIIIIXPOII^'I'S McctNoil)atc:16/84- Status:
r\ ^ c.,--

PVT.1′TD               AI′ C3/2017           Dcfc・ rrcd
09 112017

::/ヽ 1,コ ^                    RI Aドilo                   l′ ic.No/1)atc:0710108848  1)cibr I)atc

1品品児50/00480/AM17/  ‰ た11:OЮ0232/AMIα   07.10.2015     07122017

Dccision:Col■ mcnts from o∬ icc of・ 1｀cxtilc Col■missioncrンlumbai awaitcd.Thc casc

6 HQ lrilC

slands dcfcrred for re-listing on 07.12'2011 '

case No.:34/8/84-ALC3/2017 Party NamclTltXPOR′ 1｀      MCCt NO/1)atc:16/84-    Approvcd

OVERSI〕AS PVTJ′ TD,     Al´ C3/2017
o9.112017

.HQ「ilC               RIン A lrilc              l′ iC No/1)atc107 10109035

:01/84/050/00101/AM18/      :07/24/040/00276/ノ ヽヽ 416/       12 112015

1)ccision : CommittcC COnsidcrcd thc casc as pcr agcnda along、
vith otllcr rcicvallt papcrs and

dccidcd to ratitt thC nOrms for thc abovc AA as appliCd for.′
I｀hC Stylc NO.for thc l〕 xpon

Product(1)iS 398155 and Stylc No.for thc Export Product(2)is 388327.GSM shOuld match in

irnpo( and cxPort.
I{A conccrrrcd rnay takc lurlhcr llcccssary actiou subjcct to ctlnlpliattcc olothcr usttal conclitiotts'

RI′A「 ilc

:07/24/040/00233/ノ ルヽ116/

o9.ll.2017

1ン iC●NO/1)atci071 0108808  1)cfCr I)atc:

05.10.2015             07.12.2017

:νlcct〕 0`/1)atci1 6/84-      Stattis:

Al′C3/2017          1)CfCl・ rcd

o9112017

1´ icヽ o/1)atc:0710109057  1)cibr I)atc:

17 112015             07 !22017

awaitcd. 'l'hc casc

casc No.:41/25/84-Al」 C3/2016 1)arty Nanlc:SHAHIItXPOItTS
PVT l′TD

81諦轟泥50Ю 0509晨M17  ‰ち1用iυ0028"AMIα
Dccision : Commcnts lrom olficc of 'fcxtilc Commissioncr Mumbai

stands dclcrrcd for re-listing on 07.12.2011 '

Party Namc:SHAHll'XPORTS Status:

Dcfcrrcd

I)cibr I)atc:

07.122017

炉
´

PV′「 .I′ 1｀ I)

awaitcd. 'l'he cascDccision : Commcnts liom officc of 'l'cxtilc Commissioncr Mun-rbai

stands dcfcrrcd for rc-listing on 07.12.2011 .



Cascヽ o.:8/12/84¨ Al,C3/2017 Partyヽ anlc:BAlン IGA
I↑ ISHNI〕 1｀ S

Mcct No/1)atc:16/84-

Al´ C3/2017
09.112017

Status:
Deferred

Status:

I)cfcrrcd

Dcた r Datc:

07.12.2017

is awaitcd. 'l'hc casc

Status:
Dcfcrred

Status:

I)clcrrcd

Dcfc・ r Datc:

07122017

is awaited. 'l'hc czrsc

Status:

1)cfcrrcd

I)cfcr I)atc:

07122017

10
HQ「 ilC RI′ Al↑‖c Iッ ic.No/1)atc:0710109222  1)cfcr I)atc:

:01/84/050/00147/Aヽ418/      :07/24/040/00329/ノ M`16/      05.01.2016 0712.2017

I)ccision : Comrnittcc cortsidcrcd thc casc as pcr agenda alongwith othcr relcvant papcrs and
notcd thal this casc had bccn rclcrrcd to DIPI' lor Cornmcnts. Cornrnittcc dccided to await thcir
corrnrcnts. 'l'hc casc stands dclcrrcd lor rc-listing on 07.12.2017.

Case No.:23l23ltl4-ALC3/2016 Party r'-arnc:lll IAI{A'l' SII.KS Mccr No/Datc:16184-

1l HQ「 ilC RI′ A Ifilc

AIフ C3/2017
09.112017

1ン iC●No/1)ate:0710109291
:01/84/050/00468/ノ ン`117/      :07/24/040/00353/ノ ンヽ116/      20.01.2016

Dccision:Comnlcllts fl・ om offlcc Of Tcxtilc C01■ missioncrンIumbai
stands dcfcl・ 1・cd R)r rc― listin3 0n 07.12.2017.

Status:
I)cfcrrcd

12 HQ「 ilC
:01/84/050/00467/ノヽヽ 417/

13 HQ「 ilC
:01/84/050/00474/ノ ヽヽ417/

Casc No.:22/23/84-AI′ C3/2016 Panyヽ amc:BHARAT SH′ KS  Mcct No/1)atc:16/84-
AI´ C3/2017
09112017

Itl′Al'ilc                lン ic.No/1)atc:0710109475  Dcfcr Datc:
:07/24/040/00401/ノヽヽ416/      03.032016             07.122017

I)ccision : Commcuts lrom ollrcc of 'l'cxtilc Commissioncr Mumbai is awaitcd. 'l'he casc
stancls dclcrrcd lbr rc-listing on 07.12.2017.

Casc No.:6/25/84-ALC3/201` Panyヽ alnc:BHARAT SHン KS  Mcct No/1)atc:16/84-
AIフ C3/2017
09.112017

RI′ A Irilc                 I′ic.No/1)atc:0710109602  DctrI)atc:
:07/24/040/00417/ノ ルヽ116/      30.032016             o7.122017

I)ccision : Commcnts from oflrcc of 'l'cxtilc Commissioner Mumbai is awaitcd. 'l'hc casc
starrds dclcrrcd lbr rc-listing on 07.12.2011.

Casc No.:43/25/84-AI′ C3/2016 Paltyヽ alllciSHAHI I〕 XPOR′ I｀S McctNo/1)atc:16/84-
PVT l´ TD.             AI′ C3/2017

09.11.2017

14 HQ「 ilC RIッ A IIHc I´ ic.ヽ(o/1)atc:0710109737
:01/84/050/00511/Aヽ417/       :07/24/040/00039/AⅣ l17/       29.04.2016

1)ccisiOn:(〕 0111111cntS fronl oflicc Of′ 1｀cxtilc Corllrnissioncr Ⅳlumbai
stands dcfcrrcd for rc_listin3 0n 07.12.2017.

Casc No.:14/4/84-Al,C3/2017  Panyヽ anlo:「ΛSH10N
A(〕 CI〕SSORH〕S

15 IIQ I:ilc RI´ A Ililc

4ヽcct lヾ o/1)atc:16/84‐

AI´ C3/2017
09112017

1ン ic No/1)atc:0510398597
:01/84/050/00041/ノ 1ヽヽ418/       :05/23/040/00082/ノ Ⅳヽl1 7/      24.05.2016

1)ccision:(〕 olllincnts 1lom ofrlcc of′ l｀cxtilc CorninissiOncrン 〔umbai
stands dcfcl・ rcd R)1・ rc― listil18 0n 07.12.2017.

■

is awaitcd. 'l'he casc



Cascヽ o.:5/25/84-AIJC3/2016 Pa●y Namc:BHARΛ T SIl′KS 4ヽcct lヾ o/1)atc:16/84‐

AIッ C3/2017
09.11.2017

Status:
Dcfcrrcd

16 HQ「‖c                RIン Al'ilc               l′ icヽ o/1)atc:0710109881  1)cた rl)atc:
:01/84/050/00473//ヽ 4ヽ17/       :07/24/040/00060/Aン l17/       27052016              07 122017

1)ccision:Colllrllcnts■ om of「lcc of Tcxtilc Cominissioncr Ⅳitimbai is awaitcd.Thc casc

stands dcncrrcd for rc― listil18 ol1 07.122017.

Casc No.:4/25lti4-ALC3/2016 Parly Narnc:lll IAI{A'I' SII.KS Mcctlヾ o/1)atc:16/84-

AI´C3/2017
09.11.2017

Status:
l)cfcrrcd

Status:

Dcfcrrcd

I)cfcr I)atc:

07.122017

Status:

1)crcrrcd

I)cli_・「 I)atc:

07122017

:01/84/050/00472/ANl17/ :07/24/040/00051/ノヽヽ 417/

lン iC●No/1)atc:0710109911  1)cた rI)atc:

0606.2016             07.122017

Decision : Commcnts lrom olficc of 'l'cxtilc Commissioncr Mumbai is awaitccl. 'l'hc casc

starrds dcfcrrcd for rc-listing on 07 .12.201'7 .

Casc No.:26/19/84‐ AI」C3/2016 Party Name:POlン Y(〕 l〕NTA    Mcct No/1)7atc:16/84-    Status:
′
I｀ 1〕CHNOl′OGH〕 SL′ I｀D     AIン C3/2017         Dcた rrcd

09.ll.2017

HQ lrilC Itl´ /ヽ lrilc                    l′ iCヽ o/1)atci03 10806649  1)cibr l)atci

Party Namc:BHARAT SIl´ KS  Mcctヽ o/1)atci1 6/84-
AIンC3/2017
0911.2017

=:マ
l Hし

18 :01/84/050/00337/AM17/ :03/95/040/00295/ノ Mヽ17/ 27072016 0712.2017
18 :U1/。 4/UDυ ′υυ,,′

′/ヽ lVl l′ ′       υつ′ソフ′υttυ′υυιフリ′′ lヽVl l′ ′       L′  V′ LVl｀り              ′ヽ′

I)ecision : Commiltcc considcrcd thc casc as pcr agcncia alongwith otltcr rclcvant papcrs and

notcd that import Itern I and2 are pct botllc scrap. Committcc dccidcd to scck clarification liorn

Policy Scction rcgarding irnport itcm l& 2 bclorc taking dccision in thc tnatlcr. 'l'hc casc staltds

dclerrcd for rc-listing on 07.12.2017 .

Casc No.:17/25/84-AI,C3/2016

19‐ HQ「 ilC
t  l:01/84/050/00485/A,v117/1  1

RIン A Irilc

:07/24/040/00149/ATИ  17/

l′ ic.No/1)atc:0710110180

29.07.2016

is awaitcd. 'l'hc casc

starrds delcrrcd for rc-listing on 07.12.2011 .

Casc No.:23/13/84-AIJC3/2016 Parり NamC:1ンOYAI′ TEXTHッ I' Mcct No/1)atc11 6/84-

MHン Iン SIンTD            AI′ C3/2017
|

0911.2017

20 HQ Filc              RI´ A Irilc             l′ iC.ヽ o/1)atci3 5 100′15002

|

Casc No.:25/19/84¨ A12C3/2016 Party Namc:SH‐ I｀ARA
WORKZ

ンlcct No/1)atc11 6/84-

Al′C3/2017

:01/84/050/00254/Aヽ417/       :35/24/040/00026/ノ ヽ
～
117/       09082016

Decision : Commcnts from olficc of 'l'cxtilc Commissioncr Mumbai is awaitcd. 'l'lrc casc

stands dcfcrred for rc-listing on 07.12.2011 .

う
４

09112017

HQ lrilC              RI´ AI「 ilc             l´ icヽ o/1)atc:0210206960
:01/84/050/00336//ヽ M17/       :02/24/040/00097/ノ M`17/       05092016

Dccision : Commcnts liom officc of 'l'cxtilc Commissioncr Mumbai is awaitcd. 'l'hc casc

stands deferrcd for re-listing orr 07.12.2017 .

Status:
I)eferred

1)olbr l)atc:

07.122017

ウ



22 HQ IrilC Itl′A「 ilc
:01/84/050/00320/ノヽヽ 417/      :05/23/040/00262/A「 νl1 7/      108.09.2016

Dccision:(〕 omnlcnts fl・om offlcc Of Tcxtilc COrnmissioncr ⅣIumbai
stallds dcfcrrcd R)r rc― listing on 07.12.2017.

Casc No.:9/19/84‐ A IJC3/2016 Partyヽ alη c:「ASH10N
ACCI〕SSORIItS

Casc No.:10/12/84-AI」 (〕3/2017 Pal■ yヽ anlc:BAI´ K〕A
IrISHヽ 1〕TS

Casc No.:1/21/84-AIッ C3/2016 Paltyヽ alllc:ARVIND
I′ Iヽ41・ 1｀ 1,I)

4ヽcct No/1)atc:16/84‐

Alン C3/2017
09112017

Lic.No/1)ate:0510399651

Status:

Dcfcrrcd

I)cfcr I)atc:

07.12.2017

is awaitcd. '['hc casc

Status:
Dcfcrred

Status:
Dcferrcd

HQ IlilC RI′ A「 ilc I´ ic.No/1)atc:0710110430  1)crc・ rI)atc:
:01/84/050/00149/ノ M`18/      :07/24/040/00202/AM17/      16.09.2016 07.122017

I)ccision : Contmillcc considcrcd 1hc casc as pcr agcnda alongwith othcr relcvant papcrs and
Irotcd tltat tltis casc had bccn rclcrrcd to DIPP for Comments. Cornmittcc dccidcd to await thcir
corlnrcnts. 'l'hc casc stands dclcrrcd lbr rc-listing on 07.12.2017.

ⅣIcct No/1)atc:16/84-

Al′ C3/2017
09.112017

4ヽcct No/Datc:16/84-

AIン C3/2017
09.11.2017

24 HQ IrilC
:01/84/050/00406/ノヽヽ417/

HQ「 ilC

25 :01/84/050/00363/Aヽ 417/

RI´ /ヽ
「
‖c                    Lic No/1)atc:0810138809  1)cfcr l)atc:

:08/24/040/00265/ノヽヽ 417/       05.102016              o7.12.2017

I)ccision:(〕 ornnlcnts fl・ Om Oflicc of′ 1｀cxtilc Comrnissioncrヽ4umbai is awaitcd.′ 1｀hc casc
stands dcfcrrcd%rl・ c― listin3 0n 07 12.2017.

(〕 asc No.:20/20/84‐ Al′ C3/2016 Pal■ y Nanlc:PC)1′ 1(〕 ()「 ‐       Mcct No/Datc:16/84‐      Status:
MICRO IIYGH〕NI〕 INDIA    Al′ C3/2017           DcFcrrcd

09 112017

I)ccision : Cotntnittec cottsidcrcd thc casc as pcr agcnda alongwitlr othcr relcvant papers and
rttrtcd tltal I)ll'I'}dcficicrtcy lctlcr no.ll46ll7-'l'SW datcd 05.07.2017 sent to firm secking ccrtain
infonnation. .\C dccidcd to send a final rcmindcrto firm. 'l'hc casc slands dclcrred l'or rc-listing
on 07.12.2017 .

Casc No.:1/14/84-AIッ C3/2017 Parlyヽ alllc:13RI(〕 II・ I｀ CHOICIう 4ヽcct No/1)atc:16/84‐
OVI,ItSI:AS           Alン C3/2017

09.112017

HQ IrilC RI′ A Filc 1ン ic.No/1)atc:0310809555  1)cftnl・ 1)atc:
:O1/84/050/00164/Aヽ418/      :03/94/095/00001/ノ Mヽ17/      02 12.2016 07.12.2017

l)ccision : Cttnrmittcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and
ttotcd tltat hard copv ol-tlrc application not rcccivcd lrom thc RA, Mumbai. NC dccidcd to rcqucst
I{A, Mtrmbai to lorward thrcc sct of application alongwith rclcvant documcnts for cxamination of
tlrc casc.'l'hc casc stands dcl'crrcd l'or rc-cnlisting on 07.12.2017.

Casc No。 :12/23/84-AIり C3/2016 Pally NamciCONNOISSI]UR  Mcct No/Datc:16/84-   status:
l'ASH10NS               AIッ C3/2017           Dcfcrrcd

27                                                       09.112017

HQ「 ilC
:01/84/050/00457/A:ν l1 7/

Iti´ /ヽ ドHc                    Lic No/1)atc:0310808933  【)cfcr I)atc:
:03/95/040/00455//ヽ Ⅳ117/      .02.112016             0712.2017

Status:
Deferred

RI′ A Filc

:04/24/040/00174/ノ Mヽ17/
I′ icヽ o/1)atc:0410162643  1)cFcr I)atc:

2712.2016             0712.2017

レ β 5 に



Decision : Commcnts lrom officc of 'l'cxtilc Commissioncr Mumbai is awaitcd. 'l'hc casc

stands deferrcd for rc-listing on 07.12.2011 .

Case No.:19/25/84-ALC3/2016 Party Namc:KUSUMGAR    Mcct No/1)atc:16/84‐
CORPORATES PVT.I′ TDo  AI′ C3/2017

09.11.2017

28 HQ「 ilC               IRI′ A Filc               l′ ic.ヽo/1)atc:0310810241  Dctr Datc:
:01/84/050/00487/AM17/       :03/94/040/00874/ノ M`17/       02.012017              07.122017

Dccision:Commcnts from offlce of Tcxtilc Commissioncr Mumbai is awaitcd.Thc casc

stands dcfcrrcd for rc― listin3 0n 07.12.2017.

Status:
Dcfcrrcd

Status:
Dcfcrrcd

Status:
Dcl'crrcd

Casc No。 :21/23/84-ALC3/2016 Parり Namc:A.M.VINYI′     Mcctヽ o/1)atc:16/84‐
‐PVT.IンTD.,               AI′C3/2017

09.112017

HQ「 ilC RI´ A lrilc 1′ icヽ ()/1)atc:0510401230  1)cibr I)atc:

29 :01/84/050/00466/AM17/      :05/23/040/00476/ノ Mヽ17/       1001.2017
07 122017

Decision : Comrnittce considcrcd the case as pcr agcnda alongwith othcr rclcvanl papcrs arlci

noted that DIPP dcficiency letter No. 7/l4ll2017-'l'SW datcd 11.04.2017 scnt to firm sccking

ccrtain inlormation lor examination olthc casc. Committcc dccidcd to scrtd a final rctnindcr tct

firm. 'l'he casc slands dcfcrrcd lor rc-listing on 07.12.2011 .

HQ Filc               RIン A「ilc              I′ ic.ヽ o/Datc:0210207249 Dcibr Datc:

30 :01/84/050/00498/AM17/      :02/24/040/00209/ノ M`17/       1201.2017             07 122017

1)ccision : Committcc considcrcd thc casc as pcr agcnda along、 vith otllcr rclcvant papcrs and

notcd that I)IPP dcflcicncy lcttcr No. 7/70/2017-′FSW datcd 12.06.2017 scnt to flrnl scckil18

ccrtain inforillation for cxalllination of thc casc.(3ollllllittcc dccidcd to scnd a llllal rclllindcr to

rlrlll. 
′
I｀hc casc stallds dcfcrrcd for rc― listing on 07.12.2017.

Casc No.:30/25/84-Al」 C3/2016 Party Namc:I〕 DCONS
I〕XP01tTS(P)1′ TD

Casc No.:31/25/84-A LC3/2016 Party Nalllc:ARVIND
lフ IMI′「 I〕D

4ヽcct No/1)atc:16/84-     Status:

AlンC3/2017           Dcfc・ rrcd

09.ll.2017

4ヽcct〕 oヾ/1)atc:16/84-

Al′C3/2017
09.ll.2017

31 HQ IrilC              RI´ A Ililc             I′ icヽ o/1)atc:081()13958`1 1)cibr l)〔 ltc:
:01/84/050/00499/ノ ｀` 417/      :08/24/040/00437/ノ ｀`417/      24012017             07 12.2017

1)ccision :(〕 omnlcnts fl・oin offlcc ol｀
′
1｀ cxtilc(〕 ollllllissi()ncrンltinlbal is a、 vaitcd.′ lhc cをlsc

stands dcrcrrcd for rc― listil18 ol1 07.12.2017

Casc No.:32/25/84-Λ lJC3/2016 1)alty Nanlc:ARVIND()(〕     Mcctヽ o/1)atc11 6/84     Stattis:
NONWOVI〕 NS PRIVATI〕    Al′C3/2017         Dcた rl・ cd

1ソ IIヽ 41′ FI〕 1) 09112017

HQ IrHc                RI´ A Filc               l′ ic.ヽ o/1)atc:0810139583 1)crc・ r Datc:

32 :01/84/050/00500/AM17/       :08/24/040/00416/ノ M`17/       2401.2017              07 12.2017

Dccision : Colnlnittce considcrcd thc casc as pcr agcllda along、 vith otincr rclcvant papcrs and

驚 需 11舞 11認 盟 嚇 計 織 Ъぷ :酬 lFI:Pll)11rttlttTl紙 籠 L胤:蹴
llよ

liStin3 0n 07.12.2017.

33 Case No.: l5/25184-Al,C3l20l6 Parly Narnc:l)l In IIMIISI I ンlcctヽ o/1)atc:16/84- StaI us:



I)cfcrrcd

HQl'ilC Licヽ o/1)atc:3310030367  1)cfchr Datc:
O1/84/050/00483/ノ ヽヽ 417/       :33/24/040/00008/AM17/       31 012017 07.122017

I)ccision : Conrmittcc considcrcd thc casc as pcr agcnda alongwith olhcr relevant papcrs and
rrotcd llrat that I)ll)l) dcficicncy lcttcr No. 7119512017-'fSW datcd 12.04.2017 sent 1o firm sccking
ccflain infortration lilr cxaminalion ol- thc casc. Cornrnittce dccidcd to scnd a final rcnrinder to
llrrn. 'l'hc casc stands dcfcrrcd lor rc-listing on 07.12.2017.

Tl:XlH′ l〕 SI′ Iン1lTI〕D

RI′ A Irilc

Casc No.:21/25/84-AI′ (〕3/2016 Partyヽ anlc:ARVIND
I′ Iヽ41 lI:I)

HQ IrilC

:01/84/050/00489/ノヽヽ417/

(〕 asc No.:2/25/84-AI′ (〕3/2016 Pallyヽamc:1'ASH10N
ACCI〕SSORH〕S

AIン C3/2017
09112017

Ⅳlcct No/1)atc:16/84-

AI´ C3/2017
09.112017

Mcctlヾ o/1)atc:16/84-

AI´ C3/2017
09.112017

Status:

I)cfcrrcd

Dcたr Datc:

07.122017

is awaitcd. 'l'hc casc

Status:

1)cfcrrcd

Dcrc・r Datc:

07.12.2017

is awaitcd. 'l'hc casc

Status:
I)cfcrred

Status:
I)cfcrrcd

Status:

1)cfcrrcd

Dcrcr Datc:

07.122017

Casc No.:20/25/84-AI.C3/2016 Party Nallnc:1″OYAl′ TI〕 XTH′ l」 Mcct No/1)atc:16/84-

MH′ I′ SI′TD            AI′ C3/2017
09.11.2017

34 HQ IrilC RI′ A Filc Iン iC NO/1)atc:3510045101
:01/84/050/00488/ノ ｀` 417/       :35/24/040/00048/ノ ヽヽ 417/       31.01.2017

1)ccision:(〕 olllnlcnts fl・ onl ofllcc Of′ 1｀cxtilc Collninissioncr νlumbai
stands dcfcrrcd ibr rc― listin3 0n 07.12.2017.

Casc No.:24/25/84-AI′ C3/2016 1)altyヽ alll c:1ン OYAlン Tl〕 XTH′ I〕 Mcct No/1)atc:16/84‐

ンlII′ 1′ SI′TD             AI´ C3/2017
0911.2017

35 HQ「 ilC RI′A「 ilc l´ ic No/1)atci35 10045 100

:O1/84/050/00492//ヽ 4ヽ17/      :35/24/040/00038/Aヽ417/      31.012017

1)ccision:COnllncnts fl・ oll1 0flicc Of′ I｀cxtilc Corninissioncr Ⅳlumbai
stands dc131・ 1・cd R)1・ 1・c― listin3 0n 07.12.2017.

RI′A「 ilc               lン ic No/1)atc:0810139636  1)cfcr Datc:
:08/24/040/00454ん へヽ 417/      02.022017             07.12.2017

Decision : Commcnts lrom ollicc of i'extilc Comrnissioner Mumbai is awailcd. 'l'he casc
stands dcficrrcd lor rc-listing on 07.12.2017.

37 HQ「 ilC
:01/84/050/00470/ノ ヽヽ417/

RI.A「 ilc              Lic.ヽ o/1)atc:0510401491  Dcft・ r Datc:
:05/23/040/00518/ノ Mヽ17/       03.02.2017              07.122017

I)ecision : (lommcnts fi'om olllcc ol"l'cxtilc Commissioncr Mllmbai is awaitcd. '['he casc
stands dclcrrcd for rc-listing on 07.12.2011.

(〕 asc No.:49ノ25/84-Al.(〕 3/2016 Partyヽ alllc:SUPERHOUSI]   
～
lcct No/1)atc:16/84-

I′ IMI′ l｀1,D           Al′ C3/2017
09.ll.2017

38 HQ「 ilC Itl′ A「 ilc lン ic.No/1)atc:0610038555
:O1/84/050/00517/ノ M`17/       :06/24/040/00041/ノ ヽヽ417/       03.02.2017

1)ccision:(〕 olllnlcnts llolll offlcc of′ 1｀cxtilc COnllnissiOncr ⅣIumbai
stands dcibrrcd for rc― listin3 0n 07.12.2017.

レ
JZ`L-7

is awaitcd. 'l'hc casc



Case No.:36/25ノ 84‐ALC3/2016 Parり Namc:SUPIERHOUSI〕   Mcct No/Datc:16/84‐
1ン IMITI〕D              AIンC3/2017

0911.2017

39 IIQ l:ilc I′ icヽ o/1)atc:0610038556

:Ⅵ cctヽ o/1)atc:16/84-

AI′ C3/2017
09.11.2017

Tl〕XTH.1l Mcctヽ o/1)atc:16/84-
Al′C3/2017
09 112017

1′ icヽ o/1)atci35 10045 113

Status:

1)cfcrrcd

I)cfcr I)atc:

07.12.2017

Status:
I)cfcrrctl

Status:

I)cfcrrcd

Dcたrl)atc:

07.122017

is awaitcd. 'l'hc casc

Status:

Dcfcrrcd

I)efcr l)atc:

07.12.2017

is awaitcd. 'l'he casc

ItlンA「 ilc
:06/24/040/00039/AM17/       06.02.2017:01/84/050/00504/ノ Mヽ17/

fl・onl offlcc of′ 1｀cxtilc Comnlissioncrン lumbaiDccision:Comments
stands dcfcrrcd for rc― listing on 07.12.2017.

is awaitcd. 'l'hc casc

Casc No.:1/23/84-Al′ C3/2016  1)arty Namc:P10ヽ 1〕 l〕 Iヽ

CAI′ ICOS PROI)t,CTS
PRIVATI〕 I′ Iヽ41TIう I)

HQ「ilc              RI′ A Filc

40 :01/84/050/00446/ノ トヽン117/       :31/83/040/00138/ノ ルヽ117/

Decision : Committcc considcred the casc as pcr agcuda along with otltcr rclcvant papcrs attd

noled that hard copy of thc application not rcccivcd lrom llA, Punc. N(] dccidcd to ask thc I{A.

Punc 1o lurnish the threc sct ol'hard copy of the application. 'l'hc casc startds dclcrrcd ftrr rc-

listing on 07.12.2011 .

Casc No.: 13125184-Al,C3l20l6 Party Namc:KAR'l'l ll 4ヽcctヽ o/1)atc:16/84- Status:
De l'erredHOMItPRODUCTS PRIVATI: Alン C3/2017

1′ I M ITI〕 D             09112017

41 HQ IrilC              RI′ A lrilc             l′ iCヽ o/1)atc:101()()59719 1)cibr l)atci
:O1/84/050/00481//ヽ Nl1 7/      :10/24/040/00110//ヽ 4ヽ17/       15022017             07 122017

Dccision:Commcnts frolll offlcc of′ l｀cxtilc Comnlissioncrン lul■ bai is a、 vaitcd.Thc casc

stallds dcfthrrcd「 or rc― listil18 ol1 07.12.2017.

I′ ic.No/1)atci3 110066578  1)cft・ 「 I)atci

09.02.2017             07.12.2017

:35/24/040/00054/ノ Ⅳヽl1 7/       16.02.2017:01/84/050/00491/ノ M`17/

from offlcc of′ 1｀cxtilc Commissioncr MumbaiDccision:Commcnts
stands dcfcrrcd for rc―listil18 0n 07.12.2017.

Casc No.:28/25/84-ALC3/2016 Pany Namc:L()YAl′ TI〕 XTH′ 1l Mcctヽ ()11)atci1 6/8′ |

ンIII′ 1´ SI′ TD             Al′ (13/2017
09 112017

43 IIQ lrile RI′ A Irilc I′ icヽ o/1)atc:3510045114

:O1/84/050/00496/AM17/       :35/24/040/00053/ノ Ⅳヽl1 7/       16.02.2017

Dccision:Commcnts from ofrlcc of′ I｀cxtilc Commissioncr Mumbai

stallds dcfcrrcd for rc― listin3 0n 07.12.2017.

Casc No.:23/25/84¨ ALC3/2016 Party Namc:lン OYAIフ

rヽ/HI′ lン SIツTD

42 HQ「 ilC RI′A「 ilc

Casc No.:18/4/84-ALC3/2017 Party Namc:SRIVARI
INDUS′「 RHIS

I IQ lrile
44 :01184t050/00045/n M l8/

Dccision : Committce
notcd that rcply of thc
await thcir commcnts.

Ⅳlcct No/1)atc:16/84-

AlンC3/2017

09.ll.2017

Status:
I)el'crrcd

Rl,A lrile l.ic.*"o/Datc:0910064741 l)cfcr l)atc:

:0912410401006241LM171 02.03.2011 07.12.2011

considcrcd thc casc as per agcnda alongwith othcr rclcvant papcrs and

firnr has bccn rcfcrrcd to DIPP klr (lommcnts. Cornmittcc dccidcd to
'l'lrc case stands delerrcd for rc-listing on 07.12.2011 .

μ ν



(-'asc \o.:3/{184-Al,C3l20l7 l)artv \arnc:(}llo SOtjRCIl Mcct No/1)atcl1 6/84-

ALC3/2017
09.112017

Status:
Dcferrcd

I lQ liilc
45 :0 l/84/0-50/00030/nM I 8/

I)ecision : Commitlcc
notcd thal rcply of thc
arvait thcir colnlt-tcltts.

RIッ Al'ilc I´ ic.No/1)atc:0810139908  1)cnel・ 1)atc:

:08/24/040/00498/AM17/      15.03.2017 07122017

considcred thc casc as pcr agenda alongwith othcr relcvant papcrs arrd
firm has bccn rcfcrrcd to DIPP for Commcnts. Commitlcc dccidcd to
I'hc casc slands dcfcrrcd for rc-listing on 07.12.2017 .

47

Casc No.:7/4/84-AIノ C3/2017  Party Namc:AUGUSTAN    Mcct No/1)atcl16/84-   Status:
Kヽ 1・ I｀WI〕ΛR PVTl,TD     AIン C3/2017         Dcfcrrcd

09.11.2017

HQ「ilc                RI′ A Filc               lン ic.No/1)atc:3210078129 Dcfcr Datc:
:01/84/050/00034/ノ M`18/      :32/24/040/00042/AlИ  17/      20.032017              07.12.2017

1)ccision :(〕 onlnlcnts fl‐ om 01ncc of′ 1｀cxtilc Cornlnissioncrヽ4umbai is awaitcd.The casc
stands dcncrrcd for rc― listin3 0n 07.12.2017

Case \o.:6/6ltl{-ALC3l20l7 Paflv \anrc:ALOK Mcct No/Date !6184- Approvcd
Iヽ Dじ S・ I｀ Itll〕 SI′いИITI〕 D.   Alッ C3/2017

09.112017

HQ「 ilC Itl′ A Irilc 1ッ icヽ o/1)atc:0310811952
:01/84/050/00054/ノ ヽヽ418/       :03/94/040/01140/AⅣ l17/       2003.2017

1)ccision :(〕 011111littcc considcrcd tllc casc as pcr agcnda along、 vith othcr rclcvant papcrs and

dccidcd tO ratitt thC nOrnls for thc ab()vc AA allowing thc wastagc of13%in inputs.

RA conccHlcd nlay takc ncccssary acti()n suttcct tO COlllpliancc ofothcr usual conditiOns.

Casc No.:11/10/84-AIJC3/2017 Pany Nainc:PINNACI´ Fう     .Mcct No/1)ate:16/84-   status:
Ci´ OTHING CO.,         AI´ C3/2017         Defcrrcd

09.11.2017

HQ「ilC                RI′ A Filc               Lic.No/1)atc:0510402032 Defer Datc:
:01/84/050/00114/Aヽ418/      :05/24/040/00638/ノ Mヽ17/      21.03.2017             07.12.2017

1)ccision :(〕 ommcnts fl・ om offlcc of′ I｀cxtilc Comlnissioncr ⅣIumbai is a、 vaitcd.′ I｀hc casc
stands dcfcrrcd%r rc― listil18 011 07.12.2017.

Casc No.:23/8/84-AIJC3/2017 Party Nalllc:PINNACI′ E     ンlcct No/1)atc:16/84-
CIン0'1｀ lHNG CO          Al´ C3/2017

09.11.2017

49 HQ IrilC RI′ A Filc Iッ ic No/1)atc:0510402194
:01/84/050/00090/ノヽヽ418/      :05/24/040/00006/AM18/      10.04.2017

1)ccision:(〕 onlnlcnts from offlcc of′ I｀cxtilc Cornrllissioncrヽ 4umbai
stands dcfbrrcd%r rc― listil18 0n 07.12.2017.

5()HQ Irilc
:01/84/050/00038/ノ ン`118/       :08/24/040/00490/ノ Mヽ17/       11.04.2017

1)ccision :(〕 Ol■llllittcc considcrcd thc casc as pcr agcnda along、 vith othcr rclcvallt papcrs and

dccidcd tO ratilレ thC nOrms forthc abovc AA as pcr DIPP commcnts vidc「 .No.7/545/2017-′ I｀SW

Status:

Dcfcrrcd

Dcfcr Datcl

0712.2017

is awaitcd. 'l'hc casc

Casc No.:11/4/84-Alッ C3/2017  Panyヽ ainc:Btり I′KCORP     Ⅳlcct NO/1)atc:16/84-    Approvcd
Iヽ TI〕 Rヽ AT10NAlン PRIVATI〕 Alン C3/2017
I´ IMI′ I｀ 1:D

RIン Al'ilc

09.11.2017

Lic.ヽ o/1)atci081 0140062

り



as undcr:
Ｓ
。
Ｎ。

Itcm of llxport Quantiけ
(Kgs) ０

Ｓ
。
Ｎ

Itcm

l Irlcxiblc Intermcdiatc
Ilulk Containers with
Lincr Contents

2,00,000 1 PP W
UV

2 I)I)ヽ

3 I)I)Ⅳ l

4 Lincr

IIA concerncd rnay take ncccssary action subjcct to compliancc ol'othcr usual conditions.

(〕ascヽo.:10/4/84-Al,C3/2017 Palty Nalllc:MADURA C()ATS
PRIVATI〕 1ン IMITI〕 D,

4ヽcct lヾ o/1)atc:16/84-

AI′C3/2017
09.l12017

Stal us:

[)cfcrrcd

HQ「 ilC
:01/84/050/00037/A卜 /118/

RIンΛ Irilc

i35/24/040/00001/ノヽヽ418/

lフ ic.No/1)atci3510045157  1)cibr I)atc:

1704.2017             07.12.2017

Casc No.:1/6/84-AI′ C3/2017

Dccision : Commitlcc considcrcd thc casc as pcr agcnda alongwith otltcr rclcvant papcrs and

dccidcd to ask thc finn to hrrnish thc justification and proccss-wisc wastagc lbr cxamination ol-thc

casc. 'l'hc casc stands defcrrcd l'or rc-listing on 07.12.2011 .

Party Namc:JPM I〕 XPOR′ I｀S  ンlcct No/1)atc:16/84-
PRIVATI]Iン IMITI〕D      AI′ C3/2017

09.11.2017

IIQ l:ile Ill.A l:ilc Lic.\o/l)atc:0210207533 I)clcr I)atc:
52 :otftqrcs0/00049/AM I 8/ :02t241040t00006/AM I 8/ I 8.04.201 1 07 .12.2017

Decision : Cornmitlee considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs artd

decided to ask the firm to furnish thc sample cxport product and lay markcr fbr cxamination o['thc

casc. 'l'he casc stands defcrrcd for rc-listing on 07.12.2017 .

Status:
I)efc rrcd

Stal us:
l)e I'c r rcd

Casc No.:5/6/84-Al,C3/2017 Party Namc:DI)ECOR IIOヽ 41〕

「
ABRICS PVT.I′ TD.

Mcct No/1)atc:16/84-

AlンC3/2017
09.11.2017

531:`ル :1):50/00053/Aヽ 418/

RIッ A Irilc

:03/94/040/00001/ノ Nヽ418/

I′ ic.No/1)atc:0310812533   1)clol・ 1)atc:

18.04.2017              0712.2017

Decision : Comrnitlce considcrcd thc casc as pcr agcnda alongwith otltcr rclcvattt papcrs

dccidcd to ask thc firm to hrrnish thc dctails of stagcwisc wastagc alongwith sarnplc grcy

finishcd l'or examination of the casc.'l'hc casc stands dclcrrcd lor rc-listing on 07.12.2011.

ｄ

　
ｄ

ａ

　

ａ

Casc No.:21/4/84-Al′ C3/2017 Party Namc:NA′ 1｀ H BR()S
Iう XIM INTI〕 RNAT10NAI′

4ヽcct No/1)atc:16/84‐

Al′C3/2017
09.11.2017

Status:
Dcfcrrcd

54

1.II)

HQ Filc

101/84/050/00048/AM18/

Decision : Committce considcred thc casc as pcr agcnda alongrvith otltcr rclcvant papcrs attd

dccidcd to allorv thc pcrsonal hcaring with rcqr.rcst to ask thc firm to lurnish thc CAI) and Stl'lc
No. lor cxport product. 'l'hc casc stands dclcrrcd lor rc-listing on 07.12.2011 .

RIン A「 ilc
:05/24/040/00632/Aヽ417/

l′ ic.No/1)atc:0510402279  1)crc・ rI)atc:

20042017             07122017

Case No.:17/4/84-A IJC3/2017 Party Namc:GRA「 FITI

55                   1'XPOR´ 1｀S

ルlcct No/1)atc:16/84-

AI´C3/2017
0911.2017

Status:
l)cl'c rred

分
10

Quantiけ
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91800

42000

21000

52500



RI´A Irilc                I´ ic.No/1)atc10510402319 Dcfcr Datc:
:05/23/040/00018/ノ Mヽ18/      24.04.2017              07.12.2017

I)ccision : Cornrnitlcc considcred thc case as pcr agcnda alongwith other relevant papers and
dccidcd to allow thc pcrsottal hcaring to finn with rcqucst to ask thc firrn to furnish tlre lay markcr
with CAI) lor thc cxpotl product lor cxamination of thc casc. 'l'he casc stands dcferred lor rc-
listing on 07.12.2017.

HQ「 ile
:01/84/050/00044/Λ 4ヽ18/

Casc No.:9/12/84-AIッ C3/2017  1)anyヽ anlc:BAI′ IGA
l'ISHヽ 1〕

′
1｀ S

HQ「 ilC
:O1/84/050/00148/ノ ｀`418/

Casc No.:15/4/84-AI,C3/2017 Pallyヽ ainc:CONCI〕 P′ F

CI′ 0′ 1｀ lHNG

Mcct No/Datc:16/84-

Al″ C3/2017
09.11.2017

4ヽcct lヾ o/1)atc:16/84-

AI´ C3/2017
09.112017

Status:
Defcrred

RI′Al'11c              L´ ic.No/1)atc:0710111453 Dcfcr Datc:
:07/24/040/00013/ノ M`18/       24.04.2017              07.12.2017

I)ecision : Conrtniltcc considcrcd tlrc casc as pcr agenda alongwith othcr rclcvant papcrs and
notcd that rcply ol'thc firrn has bccn rcfcrrcd to DIPP for commcrrts. NC dccidcd to await thcir
conrmcnts. 'l'hc casc stands dclcrrcd lor rc-lisling on 07.12.2017.

Status:
Dcferred

57 11Ъ :1):50/00042/Aヽ 418/

59 11Ъ
I】 ):50/00046/Aヽ 418/

Dccision : Conrnrillcc cortsidcrcd thc casc as pcr agcnda alongwith olhcr rclevant papers and
dccidcd to allow tltc pcrsonal hcaring and ask thc firrn to lurnish thc CAI) and Stylc No. of thc
cxpon prodr-rc1 lor cxalnination of thc casc.'l'hc case stands dcfcrrcd lor rc-listing on 07.12.2017.

Casc No.:12/4/84-AIン C3/2017 Party Nanlc:J.D.JONIう S&CO.Mcct No/1)atc:16/84-
PVT.1′TI)              AI′C3/2017

09,11.2017

Approvcd

HQ「 ilC
:01/84/050/00039/ノ Mヽ18/

Dccision : Cornmittec considercd the casc as per agcnda alongwith other relevant papcrs and
dccidcd to ratify thc nonns lor thc above AA allowing the l.02kgs content contained in thc
cxpofl product.
RA conccrncd rnay takc trcccssary action subjcct to compliance of othcr usual conditions.

Casc No.: l9l4l84-Al,C3/2011 Party Namc:JIVA DITSIGNS (P) Mcer No/Dare: l6184- Status:
l-'l'l)., Al.C3l20l7 Deferred

09.1 1.2017

I)ccision : Cornmitlcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and
dccidcd to allorv pcrsonal hcaring to firm with rcqucst to atlcnd thc hcaring alongwith sarnplc
cxpotl prodtrct and rclatcd docurncnts. 'l'hc casc stands dcfcrrcd lor rc-listing on 07.12.2011 .

Mcct〕 oヾ/1)atc:16/84-      Approvcd

Alン C3/2017
09.11.2017

1′ic.No/1)atc:3110066721

03.05.2017

Iti´A「ilc              I´ ic.N()/Datc:0510402354 Dcfc・ r Datc:
:05/23/040/00025/ノ M`18/      26.04.2017             0712.2017

Itl′A IrHc                    Iッ ic.No/1)atc:0210207567

:02/24/040/00013/AM18/      02.05.2017

RI′A FHc                   l′ ic.No/1)atc:0510402418  1)crcr Date:
:05/23/040/00030/ノ M`18/       02.05.2017              07.122017

(〕asc No.:12/6/84-Al″ C3/2017

HQ IrilC

:01/84/050/00060/ノ ヽヽ418/

Party Nalllc:SUPRABHA
PROTI〕 C′ I｀ IVI〕 PRODUCTS
PVTI´TD

RI´ A Irilc

:31/83/040/00013/AⅣ l18/

l)ccision : Committcc considcrcd thc case as pcr agenda alon

タ /・
ｗｉｔｈ。ｔ‐．ｃｒ／
８ relevant papers and



dccided to ratify thc norms I'or the abovc AA as applicd for.
RA concerncd may takc ncccssary action subjcct to compliaucc of othcr usual conditions.

Casc No.:2/8/84‐ AI」 C3/2017  Party Namc:CH.TI〕 XTH′ l〕S   Mcctヽ o/1)atc11 6/84-
PRIVATI〕 I′ IMI′ I｀1]D       AIッ C3/2017

09.11.2017

HQ Fllc

61 :01/84/050/00069/Apvl1 8/

HQ Filc

62 :01/84/050/00032/ノ ヽヽ/118/

631品麟児50/00096ハ M18/

RI′ A Filc

:56/24/040/00008/Aヽ418/

RLA「 ilc
:08/24/040/00018/Aヽ418/

RI′ A「 ilc
103/95/040/00090/Aヽ418/

I=ASH10N PRIVATI〕
Iッ IMl′ I｀ 1〕 1)

RI′ A Irilc

:32/24/040/00006/ノヽヽ 418/

Iン iC NO/1)atc:5610005134  1)crchr I)atc:

05.05.2017             07.12.2017

Decision : Comn-rittec considcred the casc as pcr agenda alongwith olhcr rclevant papers artd

dccidcd to ask 1he finn to furnish thc dclails ol'manulacturiug proccss with stage-wisc waslagc ol'

chcmical i.e. coaling thickncss/pcrccntage ol coating with justification ol'wastagc of individtral
clrcrnical . 'l'hc case stands dcfcrrcd lor rc-listing on 07.l2.20ll .

Status:
l)cferrcd

Status:
I)ct'c rred

Casc No.:5/4/84-AI′ C3/2017   Party Namc:ASHUl｀ ()SH
l'IBI〕 RPVT I′ TD

4ヽcct lヾ o/1)atc:16/84-

AlンC3/2017
09.11.2017

Decision : Comrnittcc considcrcd thc casc as pcr agcnda alongwith olhcr rclcvant papcrs and

notcd that hard copy of thc application not rcceivcd lrom I{A. Ahmcdabad. NC dccidcd to rcqtrcst

conccrncd I{A to forward threc sct ol rclcvant documcnts lor examitration ol-1hc casc. 'l'hc casc

stands deferred for rc-listing on 07.12.2011 .

Casc No.:29/8/84¨ AI」C3/2017  Party Namc:SUPRItMIう

NONWOVI〕 N INDUS′ FRH〕 S
PV′ FI′
′
I｀ 1)

Iッ ic.No/1)atc:0810140255  1)cibr I)atc:

08.05.2017             0712.2017

4ヽcct lヾ o/1)atc:16/84-

AI′C3/2017
09.ll.2017

1′ ic.No/1)atc:0310813184

11.052017

Approvcd

AI´C3/2017
09.112017

1′ ic.ヽ o/1)atc:3210078175  1)ctrI)atc:

12.05.2017              07.122017

'I)ecision : Committcc considcrcd thc casc as pcr agcnda alongwitlr othcr rclcvartt papcrs artd

dccidcd to ratify thc norms for thc abovc AA as applicd {irr.

RA conccrncd may takc ncccssary aclion subjcct to compliancc olothor usual cottditiotts

Case No.:3/6184-Al,C3l20l7 Party Name:AVA'l'AAI{ I IOMIa Mcct No/l)atc: l6ltt4- Status:
l)c l'crrcd

HQ l:ile
64 :OtnqrcS0/0005 l/AM l8/

Decision : Committcc
dccided to ask thc firrn
examination of the casc.

considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs altd

to furnish the Mcasurenrcnt Chafl, CAD with justification of wastagc lor
'l'hc case stands dclcrrcd lor rc-listing orr 09.1 I .201 7.

Casc No.:13/8/84‐ ALC3/2017 Party Namc:PNR APPAREIッ S Mcct No/1)atc:16/84-
PVT I′TD.,              Al,C3/2017

09.11.2017

Status:
I)cferrcd

“
18轟掲5餅∞∝はMW

RIン A Irilc

:05/24/040/00064/ノ M`18/
Iン iC●｀0/1)atc:0510402560  1)cた rl)atc:

15052017             0712.2017

Decision : Committcc considcrcd thc casc as pcr agcrrda alongwith othcr rclcvant papcrs attd

dccidcd to allow pcrsonal hcaring to firrn and 1o ask thcrl to lurrrislr thc CAI) lbr cxatnittatiort ol
thc casc. 'l'hc casc stands dcfcrrcd for rc-listing orr 07.l2.20ll .

■ レ
２１

―．ル



Casc No.:2/6/84-AI,C3/2017  Partyヽ anlc:BHARAT
I〕 XPOIti｀S

HQ IrilC

:01/84/050/00050//ヽ 4ヽ18/

Casc l■ io.:15/8/84-AI′ C3/2017 Pa■ y Nalnc:OPI〕RA
GI,OBAl′ PRIVATI〕

lン Iン11′ 1｀ 1〕 I)

Casc No.:35/8/84-AI」 C3/2017 1)a1lyヽ anlc:PACHrlc BUl,K
13ACS PRIVATI〕 I′ Iヽ41TIED

HQl'ilC

Casc No.:16/8/84-AIッ C3/2017 Panyヽ anlc:ARVIND
I′ Iヽ41´ FI〕 I)

HQ「 ilC
101/84/050/00083/ノヽヽ 418/

Casc No.:6/8/84-AI,C3/2017  Panyヽ anlc:SURYA
71                    TI〕 XTI,cH,

Mcct No/1)atc:16/84‐

AIンC3/2017
09112017

Status:
Deferrcd

RI´ A Irilc                Lン ic.No/Datc:0610038621  Dctr Datc:
:06/24/040/00007/ノ Mヽ18/      1605.2017              07.122017

I)ccision : Comnrittcc considcrcd tlrc casc as pcr agcnda alorrgwith othcr rclcvant papcrs and
rrotcd tltat that I)lPI'}dcficicncy lcttcr No. 1129812017-1'3W datcd2l.10.20l7 sent 1o firrn sccking
ccflain inlorrnation lor cxarnination oltlrc casc. Committce dccidcd to scnd a final rcmindcr 1o

Ilrm. 'l'hc casc stands dclcrrcd lor rc-listing on 07.12.2017 .

Casc No.:1/8/84-A LC3/2017 Party NamciSHAlン IMAR   ‐Mcct No/1)atc:16/84‐
67                      Ⅵ/1RI〕 S INDUSTRIES Iッ TD  IAIンC3/2017

09.11.2017

HQ IlilC               RIッ AI↑ ilc              Lic.No/Datc:0210207601
:O1/84/050/00068/ノ ンヽ118/   :02/24/040/00004/Aヽ 418/    ■6.05.2017

Approved

l)ecision : Comrnittcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papers and
dccidcd to ratify thc norms lor thc abovc AA allowing thc wastage of \Yo.
Ii.A coucerncd may takc ncccssary action subjcct to compliancc olother usual conditions.

Ⅳlcct No/1)atc:16/84-

AlンC3/2017
09.112017

Status:
Deferrcd

HQ IrilC

:01/84/050/00082//ヽ ン118/

Dccision : Cotrtrittcc considcrcd thc casc as pcr agcnda alougwith olhcr rclcvant papcrs and
dccidcd to ask tltc firm to l'urnish thc CAD for cxarnination of thc case.'l'hc casc stands dclcrrcd
Ibr rc-listin-u on 07.12.2011.

RI′A lrHc               Iフ ic.No/1)atc:0510402605     1)crcr I)atc:
:05/24/040/00071/Aヽ418/    17.05.2017                 07.12.2017

69
RI′ A「 Hc

:01/84/050/00102/ノ |`｀418/      :13/24/040/00011/ノ ヽヽ418/

1)ccision : C0111nlittcc collSidCrcd thc casc as pcr agcnda

dccidcd tO ratitt thC norins ftDrthc abovc AA as applicd for.

I{A conccrncd rnay takc rrcccssary action subjcct to compliance olothcr usual conditions.

Mcctrヾ 0/1)atc:16/84-       Approvcd

Al,C3/2017

09.11.2017

Lic No/1)atc:1310048629

17.05.2017

along、vith othcr rclcvant papcrs and

VIcct No/1)atc:16/84-

AIン C3/2017
09.11.2017

4ヽcct lヾ o/1)atc:16/84‐

AlンC3/2017
09 112017

Status:
I)eferrcd

RIン A Irilc                lン iC● No/1)atc:0810140302    Dcfcr Datc
:08/24/040/00030/ノヽヽ418/      18.052017               .07.12.2017

I)ccision Cornrnittcc considcrcd thc casc as pcr agcnda alongwith otlrer relcvant papers and
dccidcd to ask thc firrn .iustificaliou lor cxport quantity in rcfcrcncc with import as it is not clcar
wltctltcr any indigcnons input has bccn used in export product. 'l'hc casc stands dcferrcd for rc-
listing on 07.12.2017 .

シ ′z≦
卜  13

Approvcd



HQ Filc

101/84/050/00073/AM18/

RIン A Filc l′ ic No/1)atci22 10015713

:22/24/040/00006/ノ M`18/      23.05.2017

Decision : Committce considcred thc case as pcr agcnda alongwith otlrcr rclcvant
dccidcd to ratify thc norms lor thc abovc AA as pcr DIPI'} commcnts:

tr)xport Item No.l : Spunbond Non Wovcn lrabric

Quantity : 25,000kg

Export ItemNo.2 : Spurrbond Non Wovcn Irabric

Quantity : 1,00,000kg

ItA conccrncd may takc ncccssary action subjcct to compliancc of othcr usual conditions.

papcrs arrd

:

Casc No.:20/8/84-Al」 C3/2017  Pat/Namc:C.Iン ●
INTIう RNAT10NAIン

Mcctlヾ o/1)atci1 6/84-

AIンC3/2017
09.11.2017

Status:
l)cfcrrcd

HQ Filc

72 :01/84/050/00087/ノ Mヽ18/
RI´Λ
「
ilc

:05/23/040/00083/ノヽヽ418/

Iン ic.No/1)atci05 10402674  1)crc・ rI)atc:

2305.2017             07 122017

Decision : Cornmittee considcrcd thc casc as pcr agcnda alongwith othcr
notcd that DIPP dcficicncy lctter dated 24.07.2017 scnt to finn sccking
Cornrnittcc decidcd to send a final rcminder to finn and dcf'cr thc casc. '['hc

for re-listing on 07.12.2017 .

relcvant papcrs and

ccrtain inlormatiorr.
casc stands dclcrrcd

||

Casc No.:9/8/84-AI」 C3/2017

HQ「 ilC              Itl´ A rilc
:01/84/050/00076/ノ ｀`418/      :05/24/040/00100/ノ ン`118/

Party Namc:SHORItWAI′ A   Mcct No/1)atc:16/84-   Statlls:
Gl″OBAIン INDUSTRIES     Al′ C3/2017           Dcね rrcd
PVT.I′TD.,(「 ORMI〕 RIンY    09.‖ 2017

1′ ic No/1)atc:0510402740  1)crcr I)atci

29.05.2017             07122017

Decision :Commcnts of office of 'l'extilc Commissioncr awaitcd in similar case. 'l'hc casc

stands dclcrrcd for rc-listing orr 07.1 2.2011 .

Casc No.:8/8/84-AI」 C3/2017 Party Namc:MADURA COATS
PRIVATIう Iン IMITI〕 D,

ンlcct No/1)atci1 6/84‐

Al′C3/2017
09.11.2017

Status:
I)c fcrrcd

74
HQ Filc

:01/84/050/00075/ノヽヽ 418/

RI´ AI'ilc

i35/24/040/00006//ヽ ン118/

I′ ic.No/1)atc:3510045179  1)cfcr I)atci

31.052017             07.122017

Decision : Committce considcred thc casc as pcr agcnda alongwith otlrcr rclcvant papcrs and
decidcd to ask thc firm to I'urnish thc justilication and proccss-wisc wastagc Ibr cxarnination o[-thc
case. 'l'hc case starrds deferrcd lor rc-listing on 07.12.2017.

(lase No.: l7 18/84- il,C3 12017 l)afty r.Namc: ['}OOJn Mcct No/1)atc:16/84-

AIンC3/2017
0911.2017

Status:
l)c tl rrcdINTIう RNAT10NAI′

HQ IrilC 1′ ic No/1)atc:0510402997  1)cibr I)atcl

01.06.2017             0712.2017:01/84/050/00084/ノ ｀` 418/

RI′A Irilc

:05/24/040/00112/AM18/

舛 14 隊

i

, Quantity
r"ct to Nct



I)ecision : C'ornntittcc considcrcd thc
dccidcd to allow pcrsonal hearing witlr
and rclcvant papcrs for taking dccision
on 07.12.2011.

casc as pcr agcnda alongwith otlrer rclcvant papers and
rcqucst to appear alongwith sample of the export product
in thc instant casc. 'l'hc casc stands deferrcd for re-listing

Cascヽ o.:3/8/84-AI,C3/2017  Paltv Nainc:MAGNOlン IA
MARl｀ 1ヽ IQUI〕 CIッOTHING
P.1メ 1｀D

RI´ Al'ilc

:05/24/040/00113/A「 νl1 8/

Casc No.:26/8/84-AI」 C3/2017 1)artyヽ ainciヽVI]IンSPUN
INDlA l´ IMH｀ 1〕 I)

77 HQ IrilC Itl´ A Ililc

Casc No.:21/8/84-AI′ C3/2017 1)artyヽ amc:BIッ U ll

PROTI〕 CTIVI〕 (〕 I〕AR

I´ ic.No/1)atc:0510403033 Dcfc・ r Datci

05.062017             07.12.201776 1:Ъ :1):50/00070/ApИ 18/

HQ IrilC

78 :01/84/050/00088/Aヽ 418/

79 11Ъ
:】):50/00099/ノ｀`418/

Ю‖嶋臓掲5υ∞ЮυAM Ⅳ

I)ccision : Cornrnittcc considcrcd thc casc as pcr agcnda alongwith othcr relcvant papcrs and
dccidcd to allow pcrsonal hcaring with rcqucst to appcar alongwith samplc and CAD of thc cxport
procluct. 'l'hc casc stands dclcrrcd lor rc-listing on 07.12.2017 .

Mcct No/1)atci1 6/84-

Λl′C3/2017
09.11.2017

Mcct No/1)atc:16/84‐

Λl´C3/2017
09.112017

1′ ic.No/1)atc:0310813757

Status:
Defcrrcd

Status:

Dcたrrcd

Dcrcr Datc:

0712.2017

is awaitcd. 'l'hc casc

Approvcd

101/84/050/00093/ノ ンヽ118/      :03/95/040/00158/AM18/      05.06.2017

1)ccision :(〕 onlllacnts fl・ onl offlcc of′ l｀cxtilc Corninissioncr Ⅳlumbai
stands dcfcrl・ cd for rc― listin8 0n 07.12.2017.

I)ccision : (lornmittcc considcrcd thc case as pcr agcnda alongwith other rclcvanl papers
dccidcd ratify thc norr.ns lor thc abovc AA as applicd l'or.GSM should rnatch in import
cxport.
llA cortccrttccl may lakc ucccssary actiou sub.jcct to compliancc olothcr usual conditions.

RI′ A Irilc

:08/24/040/00055/ApИ  18/

Iti´A Irilc

i06/24/040/00009/ノヽヽ 418/

RIッ A Irilc

:06/24/040/00010/ノ ンヽl18/

McctTヾ o/1)atc:16/84-

AlンC3/2017
09.11.2017

1ン ic No/1)atc:0810140434

06.06.2017

and

and

Casc No.:32/8/84-Al′ C3/2017 Pany Nalllc:S.K.13XPOR′ 1｀S  Mect No/1)atc:16/84-

Alン C3/2017
09.ll.2017

Status:
Defcrrcd

Dccision : C'ornmittcc considcrcd thc case as pcr agcnda alongwith othcr relevant papers and
dccidcd to ask tltc firrn to lurnish thc CAI) olthc cxport products.'l'he casc stands dcferred for rc-
listing on 07.12.2017.

I′ ic.No/1)atc:0610038639 1)cfcr I)atc:

0806.2017             07122017

Status:
Defcrrcd

Casc No。 :33/8/84-AIフ C3/2017 Party Namc:SUPI〕 RHOUS13  Mect No/1)ate:16/84-
I′ IMI′ I｀ 1〕I)          AI′ C3/2017

09.ll.2017

l′ ic No/1)atc:0610038640  1)cfcr I)atc:

0806.2017             07122017

I)ccision : Corrmittcc considcrcd thc casc as pcr agcnda alorrgwith othcr rclcvant papcrs and
dcciclcd to ask thc llrrn to lurnish thc CAI) of thc cxporl product.'l'hc casc stands dclcrrcd lor rc-
Iisting on 07.l2.20ll

レ に
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HQ lrilC Itl´ A Irilc

:01/84/050/00111/ノ Mヽ18/      :05/23/040/00098/ノ Mヽ18/      08.062017 07.122017

Dccision : Commitlec considcred the case as pcr agcnda alongwith otlrcr rclcvant papcrs and

dccided to ask thc finn to lurnish thc CAD, skctch olthc cxport product.'l'hc casc startds cicfcrrccl

lor rc-listing on 07.12.2011 .

Casc No.:8/10/84-AIJC3/2017 Palty NainciCONCI〕 P′ F

CI′OTHING
4ヽcct〕 oヾ/1)atc:16/84-      Status:

Al′C3/2017          Dcfcrrcd
09.11.2017

1´ ic No/1)atc:0510403071  1)crcr I)atc:

4ヽcct rヾ 0/1)atc:16/84‐        Approvcd
Al′C3/2017
09.112017

Status:
l)efc rrcd

09.ll.2017

1′ ic.No/1)atc:0510403178  1)cfcr Datc:

20.06.2017             07122017

:01/84/050/00118/AM18/      :02/24/040/00057/ノ ｀`418/      16062017 07122017

Dccision : Committce considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and \C
dccided to ask thc firm to lurnish thc CAD ol'thc export product.'l-hc casc stands dclcrrcd lor rc-

listing on 07.12.2017 .

Casc No.:15/10/84-

AlノC3/2017

HQ「 ilC

Casc No.:10/10/84¨ AIフC3/2017 Palty Namc:KANISHK
INTIう RTRADl〕

Case No.:1/12/84¨ AIィC3/2017 Pany Namc:GRASIM
INDUSTRIES I´ TD.

HQ「 ilC
:01/84/050/00140/ノ ルヽ118/

I′TD.,

RIン A「 ilc

Parり Namc:JPM ItXPORTS  Mcct No/Datci1 6/84-   Status:
PRIVATItlン lMITl〕D      Alン C3/2017        Dcfcrrcd

09112017

Itl´A「 Hc 1´ icヽ o/1)atc:0210207693  1)cibr I)atci

～
Icctヽ o/1)atc:16/84-     Status:

Al´C3/2017          Dcfcrrcd
09112017

HQ「ilc             RLA Filc            I′ ic.No/Datc105 10403 163 Dcibr Datci
:01/84/050/00113/AM18/      105/23/040/00071/AM18/      1906.2017              07.12.2017

1)ccision : Colnlllittce considercd thc casc as pcr agcnda alol18with OtllCr rclcvallt papcrs alld

dccided to ask thc Arm to ftlrnish thc samplc ofthe cxpon product with justiAcation for wasta8c.
´
I｀he case stands dcfcrrcd for rc― listin8 0n 07.12.2017.

RI´A 
「
‖c                   I´ ic.No/1)atc:3410043290

:34/24/040/00336/Aン 117/       19.062017

Decision : Committcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs artd

dccidcd to ratify thc norms lor the abovc AA as pcr I)lPP commcnts vidc thcir Ir.No.7 (399)201]
dated 2l .09.201 7 as undcr :

j!94n of Expqrt 
-i1QUe 

ltem of Import Quanriry(Kgs.) .

iT.tin.iur strprc r.'iurc off-z+zsoo.oo I woocl t'Lrlb- ; zsqgii.oo 
-

I viscosc Ya.r I

-;;;;;-":,;; ;".,o 
"o,,,p 

I i un"c o I othcr usLrar cond ilio,s.

Casc No.:2/10/84-AI“ C3/2017 Party Namc:UNIS()URCI〕    Mcctヽ o/1)atc:16/84-
TRADING(lNI)IA)PVT.   Al´ C3/2017

HQ「 ile
:01/84/050/00105/ノ Mヽ18/      :05/24/040/00135//ヽ

～
118/

Dccision : Comrnittce considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs
dccidcd to allow thc pcrsonal hcaring to firm and also 1o lurnish thc stylc no. f or cach labric.
casc stands dcl'crrcd for rc-listing on 07.12.2017.

ｄ

　

ｃ

ｎ

，ｈ

り
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Casc No.:4/10/84-ALC3/2017 Party Nalllc:ORH〕 NT CRAFT Mcct No/1)atc:16/84-
1ン IνIITItD              ALC3/2017

09.11.2017

IIQ lrilc Rl.A lrilc [.ic.No/Datc:0510403229 DeferDatc:
;0 l/84/050/001 07/AM I 8/ :05l24l040l00t47lAMl\l 27 .06.2017 07 .12.2011

I)ecision : Committcc considcrcd thc casc as pcr agenda alongwith otlrer relcvant papcrs and
dccidcd [o hrrnislt thc samplc of thc cxport product for cxamination of thc casc.'fhe case stands
dcfcrrcd for rc-listing on 07.12.2011.

Status:
Deferred

Status:
Deferred

Casc No.:22/8/84-A LC3/2017 Palty Namc:SHAHII〕 XPORTS McctNo/1)atc:16/84-
PVT.1´ TD.             Al′ C3/2017

09.11.2017

HQ「 ilC I｀【ンAl'ilc I´ ic No/1)atc:0510403285  1)cfcr Datc:
87 :()1/84/050/00089/Aヽ 418/      :05/24/095/00022/ノ M`18/      30.06.2017 07.12.2017

I)ccision : NC obscrvcd that hard copy of thc application not rcceivcd in thc abovc casc.
\C dccidcd to ask CLA. Dclhi furnish thrcc sct of application alongwith relevant
cl<rcumcnts Ibr cxamination of thc casc. 'l'hc case stands dcfcrrcd lor re-listing on 07.12.2011..

Casc No。 :12/10/84-AI′ C3/2017 Partyヽ ainc:PRI〕 ン1113R「 INl〕   4ヽcct No/1)atc:16/84‐     Status:
I′ Iヽ 1うヽS PRIVATI〕 Iン I｀41TI〕 1), AI´ C3/2017         Dcferrcd

09.l12017

HQ「 ilC RIンA「 ilc 1´ ic No/1)atc:3210078213  1)cft・ r Datc:

01/84/050/00115/Aン 118/       :32/24/040/00013/ノ Mヽ18/       30.062017 07.12.2017

I)ccision : Cotttmittcc considcrcd tlrc casc as pcr agenda alorrgwith other relevant papers and
dccidcd to ask thc firnr to [urnish thc dctails olrnadc up (cxport product).'l'hc case stands dcfcrrcd
lbr rc-listing on 07.12.2017.

Casc No.:24/8/84-AI,C3/2017 Party Nalnc:ORHう NT CRAIT′ F  Mcct No/1)atc:16/84-    Status:
Iン I｀41TI〕D               Al,C3/2017           Dcfcrrcd

09.ll.2017

HQl'HC                RIン A Ililc               lン ic.No/1)atc:0510403343 1DeFcr Datc:
:O1/84/050/00091/ノ ｀ヽ 418/      :05/24/095/00028/ノ Mヽ18/      06072017              07.12.2017

1)ccision :卜IC Obscrvcd that hard copy ofthc application not rcccivcd in thc abovc casc.

N(〕 dccidcd to ask CIノ ノヽ. I)clhi furllish thrcc sct of application alongwith rclcvant

documcnts ttr cxanlination ofthc casc.′ Fhc casc stands dcfcrrcd for rc― listing on 07.12.2017.

(〕をlsc No.:5/12/84-AI′ (〕3/2017  Partyヽ anlc:CI′

Iヽ TI:Rヽ AT10NΛ 【́

HQ IrilC

:01/84/050/00144/ノ :ヽⅥ 18/

(〕asc No.:4/12/84-AI′ C3/2017  Partyヽ amc:Pl:lt l〕 ンIPR()
I〕 XPOIt′ 1｀S P LTD

RI′ A Irilc                l′ ic.No/1)atc:0510403361 ‐Dcfcr Datci
:05/23/040/00149/ノ ルヽ118/      07.07.2017             07.12.2017

Mcctrヾ 0/1)atc:16/84-

AI′ C3/2017
09.112017

Mcctrヾ 0/1)atc:16/84¨

Al′ C3/2017
09112017

Status:
Dcfcrrcd

Status:
I)cferred

l)ccision : Cotnrnittcc considcrcd lhc case as pcr agcnda alongwith othcr relcvant papers and
notcd that firm had bccn rcqucsled to lurnish thc information as pcr DIPP deficiency lctlcr
\o.7/320/2017-'l'SW dated 22.09.2011 for cxamination of thc casc. NC dccidcd 1o scnd a firral
rcrnirrdcr to llrm. 'l'hc casc stands dclcrrcd l'or rc-listirrg on 07.12.2011.

91
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IIQ lrilc Rl-A Irilc Lic.No/[)atc:05 10403499 I)clbr l)atc:
:01/84/050/00143/AM I 8/ :0512410401001 88/AM I 8/ 2s.01 .2017 07 .122011

Decision :Commitlcc considcrcd thc casc as pcr agcnda alongwilh othcr rclcvant papcrs and

dccidcd to allow pcrsonal hcaring to finn and ask thc firrn to I'urnish thc CAI) lor thc cxport
product for examination of thc case. 'l'he case stands delcrrcd for re-listing on 07.12.2011 .

Minutes of offlinc cases Mecting No. l6lAMltl datcd 09.11.2017

actuallv hcld on 16.11.2017

92.

Su{g-qt i frqp_o:g! &r_siqplificatlo! o_l'impo4t and _clporl proccdurc. 
I

Dccision: Committee considcred thc casc as pcr agcnda along with othcr rclcvant papcrs and wcnt ,

through thc dctails submittcd in this casc and obscrvcd that thc casc was pr,rt up to I)G lor approval
of Public Notice for amendmcnt in dcscription of cxpo( itcrn "l,adics []lousc by adding "l.adics
'l'op which was dccidcd by NC in its rnccting No.l4lAMl7 datcd 13.10.2016 on thc rcclucst ol'
Apparcl llxport Promotion Council, Gurgoan. DG has rcmarks on notc -

"2.45 sq mtrs seem to be mav high! Nccds to bc examincd"
'l'hc Cornmittee obscrved that the clarification rcccivcd fi'orn thc AIiPC vidc thcir lcttcr datcd

14.12.2016 and samc was scnt to 'l'C, Noida lor cxamination and commcnts. NC discusscd tltc citsc

qnd_dqgfCgdlqfql&flp1tcq4rn!4q3!{_{clcr tlq czlsc lbr rc-Iisting on 07.12.20|7.

93.

Casc No.303

NC Mecting No. I 6n M- I 8 datcd 09.1 I .201 7

ノヽCtua‖v hcld on 16.11.2017/ヽ ctua‖y nclct on lo.11.ZUl

l)rior lrixation of Adhoc Niioi Ili*ition of nan* xorms for i . i.uAi.r St irt *iin Lirring madc liom i 00% Lincn Yarn Dycd

Woven Irabric GSM 126(il-10%) Stylc No.OIll8lF58, t,ndcr Spccial Advancc Liccnsc Schernc

Dccision : M/s Modclama [')xports Pvt. Ltd. vidc thcir application datcd 06.11.2017 havc rcclucstcd

lor fixation of norms for above said cxport product undcr Spccial Advancc Authorisation.
Committee considercd the casc as pcr agcnda alongwith othcr rclcvant papcrs and wcnt through thc

dctails submitted in this casc. As pcr CAD and othcr clctails providcd in this casc, thc Committcc i

approved thc input output norms as applicd for. 'l'he copy ol- thc application is lorwardcd to thc
concerncd t{A for fur-ther ncccssary action and compliancc of othcr usual conditions. 'l'hcrc is no ,

nccd to scnd the casc to DGIII' (l IQ) for fixation thc norms again.

ii CSV ,!grh1149h j!_tmport q1_{ %pgrt,

94.

I Cur. No. :O+- [NrY; I.Jdyogi Sal'cty Applianccs Pvt.l.td.

lxc vt..ti,rg,ro.ro7n,r,t-tt Dut"a-oq:lion- iir.No.ol/84/050/00117/nM-18/t)t1s-v
I nctually hcld on 16.l I .2017 L
I Irixation of adhoc Norms M/s Udyogi Sal'ety Applianccs Pvt. Ltd. Kolkata vidc thcir rcprcscntation

I datcd 02.03.2017 have rcquested for ratification ol' input-output norms against Advancc

i Authorization No.02l 0205794 dated 14.05 .2015.

[i*isimiJ...atn","p'".o,t,otionolM/sI.jdyogiSal-ctyApplianccsPvt.I,tcl.
I Kolkata datcd 02.03 .2017 and dccided to ratify thc norms lor thc abovc AA on rcpcat basis with

I AA No. 0210204999 dated 19.09.2014 approvcd Mccting No. 29lAM- l6 datcd I I .02.2016.

L84 *qy_teEq 1y4bSt negg$gry qcl&n !y!j99!!o qqqpllqncc ol4hcr usual conditions..w,v
b18
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(〕 asc]ヽ o. 305

N(〕 VIcctin8 No.16/ノ ンヽ1-181)atcd 09.1

ハCtuJly 11119,16.‖ .2017_
Modification oladhoc nonrs against Advance Authorization No.0310551331 datcd 17.122009.
I)ccision: ('onrttrittcc considcrcd thc casc ; p;i agcnda aiong with oth; rcl;;nt papcri urO wcnr
throLrglt thc dctails sirbnlitled in this casc and obscrvcd that casc nccds further cxamination.
Accordingly. Committcc dccidcd to dclcr thc casc lbr discussion and casc is rc-listcd lbr
07.12.2017.

96.

i Cascヽ o.306
ヽC Mcctin8 NO.16/AM-18 datcd 09.1

/ヽ ctua‖ y hcld()1l 16.11.2017

RA If.No.‖ /24/040/00004/AM17

M,/s. I.o1al lcsrilc Mills l.til.
I「。No.01/84/050/00097/AⅣ 1l1/1)I]S― V

Adv.Authorisation No.3510030745 datcd

24.06.2010
linhailccinCnt Of illptit Output nol・ 1■ S fOr Cxport of tcchnical fabrics and garlncnts with flamc

rctardant finish against Advancc Authorization No.35 I 0030745 datcd 24.06.201 0.
l)ccision: M/s. Loyal 'l'cxiilc Mills l.td. vidc rhcir rcprcscntation darcd 11.01.2017 has again
rcclttcstcd lbr rc-l'ix thc norms as applicd by thcm lrorn ItA. Madurai against thc Advancc
Autlrorisatiorr \o.3510030745 datcd24.06.2010.'l'hc firm has statcd thatthcy are srill not satisficd
dccisiorr of NC irr its mccting No. 02lAMl5 datcd 14.04.2014. 'l'he tcxtile Commissioncr. Mumbai
ltad rccomrncndcd scparalc quanlitics ol'chcmicats lor diffcrent l'abrics viz lrabric I, I.'abric II &
l:abric III and thc said advancc authorisation covcrcd cxporl of tcchnicat labric Il (100% cotton
wovcrr dycd librcc) whcrcas NC allowcd quantitics of chcmicals mcant lor Irabric Iand rcqucstcd
rc-llx thc corrcct quantitics as applicd by thcm liorn I{A, Madurai against thc abovc said Adv.
Authorisation. 'l'hc firm has also rcqucstcd lor enhancemcnt thc cciling lrom l4Yoto 260/o lor import
of'dycs and chcmicals against thc abovc said Adv. Authorisation. NC decided to work out thc
cnhanccd quanlity and placc beforc thc Committce I'or dccision. 'l'hc casc stands dcfcrrcd I'or rc-
crrlisting on 07.12.2017 .

97.

Casc No.307

\(l Mccring \o.14lAM-t8 l)arcd 0g.|.20t7 -i liq t,itc :o UB4il6rto62tAMtBt
Actually hcld on l3.l I .2017 I Irt,n File :o5l24l04ol0oo79lAM06l
Alncttdtncnt in ratilrcd norms against Advancc Auinori,,ation No.05tOtSSOf : OatcA:O.OS.)OtS.
l)ccision: M/s Shivalik I:xporrs ui.t" tt"ir r"prc..ntution durcA 10.052017 huu" r.q*sGO tot
rnodillcation ol' inpLrt oLrtpLrt nonns lor Advancc Authorization No.0510158613 datcd 30.05.2015.
Comrnittcc considcrcd thc agcnda and dircctcd to ask thc firm to lurnish thc Shipping Ilill in
sLlpport ol'thc cxporl nradc l'or cxamination of thc casc.'l'hc casc stands dclcrrcd for rc-cnlisling on
07.12.2017.

98.

Cascヽ o.308

N(〕 Mcctin3ヽ 0.16/Aヽ 4-18 datcd 09.l
/ヽ ctua‖y hcld on 16.ll.2017

RA「 .ヽ o.35/24/040/0()020/Aン 114

linhanccmcnt in quarrtitics of chcrnical
III agairrst thc Adv. Authorisation No.

Mrs.1て 9Yll′ I｀CII聾 yulllごld.
ド.No.01/84/050/00136/AN415/1)I〕 S¨V

3510041913 datcd
20.08.2013

inputs for diflbrcnt rlbrcs viz.Iribrcc I,Fibrcc II and lribrcc

3510041913 datcd 20.08.2013.
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Dccision : 'l'hc Committec considercd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and ,

notcd that M/s. Loyal 'fcxtilc Mills Ltd. vidc thcir rcprcscntation datcd 30.0tt.2017 havc rcclr"rcstcd

lor cnhanccmcnl in quantitics of chcmical inputs lor dill-crcnt fibrcs viz lribrcc I. lribrcc II and

Iribrcc --lll against the Adv. Authorisation No. 35 l004l9l 3 datcd 20.0[t.2013. as pcr

rccommendation ol' 'l'cxtilc Commissioncr. Mumbai. NC dccidcd to work or.rt thc cnhanccd

quantity and place bcfore thc Committec l'or decision.'l'hc casc stands dcl-crrcd lbr rc-cnlisting on

07.12.20t7.

IM/S・
Iッ Oyal Tcxtilc)v4ills Iッ td.

I Irヽ 0.01/84/162/137/Aヽ l14/1)I〕 S―V

IAdv.Authorisation  No.351()041910
1datcd 20.08.2013

100.

Casc No.31()

i'r-C Mceting No. I 6/AM- I 8 datcd 09.1 1.2017

A"tqql]tlgld on l 6. l 1.201 7
=3,I旦
生L■』三
…

・ll・ Zυ ll  ―_____―――――  ―――――[―― ‐
RA Ir.No.35/24/040/00019/Aヽ115          1 Adv.Authorisationヽ o.3510044562 datcd

20.10.2014

Enhanccmcnt in quantitics ol｀ chcrnical inputs for difた rcnt llbrcs viz.lribrcc I,Iribrcc II and lribrcc

」J11 131mp里墜堂 1型hO面 Satbn No.3510044562 datcd 20.10.2014
1)ccision :′ I｀hc(3omnlittcc considcrcd thc casc as pcr agcnda along、 vith othcr rclcvant papcrs and

notcd that M/s. Loyal Tcxtilc Mills Ltd. vidc thcir rcprcscntation datcd 30.08.2017 havc rcqucstcd

for cnhanccmcnt in quantitics of chcmical inputs lbr dill-crcnt fibrcs viz lribrcc I. Fibrcc II and

Iribrcc III against thc Adv.Authorisation No.3510041910 datcd 20.0tt.2013. as pcr

rccommcndation of 'l'cxtilc Commissioncr, Mumbai. \C dccidcd to work out thc cnhanccd

quantity and place bclore thc Comrnittcc I'or dccision.'l.hc casc stands dcl'crrcd {br rc-cnlisling on

1 07.122017.

101 .

I NC MectingNo.l6lAM-18 dated 09.11.2017 | Ir.No.0l/tl4l050/013/AMl5/DIiS-V
I Actuallv hcld on I 6. I I .201 7 |

] Rn I,.xo.:5t241040100048/4M15 | nOv. Authorisariorr No. 3510043766 datcd

I I 13.03.2014

illnnu*.*ent in quantitics of chcmicul inprlr f* diffcrcnt fibrcs viz lribrcc [. I:ibrcc ll and I:ihrrcc

I -lll asainst thc Adv.Authorisation No. 3510043766 datcd 13.03.2014.

I Decision : 'l'he Committec considercd thc casc as pcr agcrrda alongwith othcr rclcvant papcrs and

I notcd that M/s.i.oyal ' Mills [,td. vidc thcir rcp].cscntation dqt.d 30.0qr20!l havg rcclucstcd

1鴇1胤罵躙以詰5かぶv
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Iirr crrhanccnrcnt in clLlantil"ics oI chcrnical inputs lor
lribl・cc   III  against  tllc  /ヽ dv.Autilorisation  No.

rcconlnlcndation of 
′
I｀cxtilc (〕 onll■lissioncr, Ⅳlumbai.

qLla1ltity and placc bcibrc thc Cominittcc for dccision.

07.12.2017.

difl'crcnt fibres viz l)ibrcc I, Iribrcc -ll and
35 I 0041 910 datcd 20.08.2013, as pcr

NC dccidcd to work out the cnhanccd
'l'hc casc stands dcfcrrcd I'or rc-cnlisting on

M生江上9FIJ⊇亘墜 MillS Iン td。   ____
F.No.O1/84/050/00360/AM15/1)ES― V

Adv. Authorisation   No. 3510044614
datcd 15.12.2014

I]nhanccillcnt of quantitics ol｀ chclnical inputs fbr diffcrcnt Abrcs viz「 ibrcc I,Iribrcc II and lribrcc

lll against thc Adv.ALrthorisation \o. 3510044614 datcd 15.12.2014
I)ccision :'l'hc Cornnrittcc considcrccl thc iasc as pc, ag.ndu rlo,lg*ith oth.r rctcu*t pup"rs and
notcd that M/s. I-o1,al 'l'cxtilc Mills l.td. vidc their rcprcscntation dated 30.08.2017 have requcstcd
Iirr cnhanccmcnt in quantitics ol- chcrnical inputs for dillcrcnt librcs viz lribrcc I, I.'ibrcc II and
I:ibrcc III against thc Adv. Ar"rthorisation No.3510041910 datcd 20.08.2013, as pcr
rccommcndation o[ 'l'cxtilc Cornmissioncr, Mumbai. NC dccidcd to work out the cnhanccd
clLratrtity and placc bclirrc thc (lonrnrittcc lor decision.'l'hc casc stands dcl'crrcd for rc-cnlisting on
01.12.2017.

102.

(〕 asc lヽ o.312
NC Mcctingヽ o.16/Aヽ 1-18 datcd 09.|
ActuaHy hcld on 16.ll。 2017
1t/ヽ lr.N。 .35/24/040/00028/ノ ヽヽ 415

r 03.

(lasc no. 3 li
\C Mccting \o.16/AM- l8 datcd
09.1| .2017

Actually hcld on 16.11.2017
I{cqucst lor inscrtion of Stylc Numbcr not

I RA Ir.ヽ。.05/27/039/00012/Aヽ 111

thc Shipping iiiti fo.i.dcmption n.ln Xn.
_ _L_

Mcntioncd in
\o. 0510271112 datcd 20.08.201 0

I)ccision: (lornrnit.tcc consi<jcrcd thc agcnda alongwith rclcvant tlocumcnts and obscrvcd that M/s
I)anorama Irxports I'}vt. Ltd. Iraridabad vidc thcir rcprcscntation datcd 15.05.2017 have rcqucstcd
lilr condonation ol' Stylc Numbcr ol'thc Iixport itcm no1 mcrrtioncd in thc Shipping tlill by thc
Cttstonrs Authoritics at thc timc ol-shipmcnt madc Annual Advancc Liccnsc No. 0510271112 dL.
20.0{1.2010 issucd vidc Ir.No.051271039100012/nM-11. Irirm has intimatcd that thcy madc 100%
lrxports bclbrc nonns committcc dccision dt.20.08.2010 thcrclorc thcy cannot mcntion thc Stylc
\uttrbcr in thc shipping Ilills and no changc can bc madc in thc shipping bills aftcr thc shipmcnt.
'l'lrc casc stands dclcrrcd lbr rc-crrlisting on 07.12.2017.

104.

Casc NO.314               _IMィ
,ヽ Fha`〕 10り]!:,pOnS星 Jllフ tl._

(ヽ〕 Mcctin3ヽ o.16/AM-18 datcd 09.‖ .2017   1「 .No.01/84/162/00226/AM¨ 18/1)ES― V
ActuaHy hcld on 16.11.2017                    1

~ ~                                  
― ― ―
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I)1・ lo「 Fixation ol｀ Adhoc Norins ibr l. I′ adics′ I｀op of100%Polycstcr I)ycd Wovcn lrabric(〕 SⅣl
‖7(1/-10%)StyICヽ 0.462669/4584701」 ndcr Spccial Advancc I′ iccnsc Schcmc Undcr Para
4.04(a)l ド

´
I｀P2015.20.

1)ccision : ン1/s lticha(〕 lobal Iう xpol・ ts Pvt. Iン td.  vidc thcir application datcd 06.ll。 2017 havc
rCCluCStCd 6or (lxation Of｀  nornls lbr abOvc said cxport product undcr Spccial Advancc
/｀ Lltl10risation. Coinillittcc considcrcd thc casc as pcr agcnda along、 vith othcr rclcvant papcrs and

、vcnt thl・ ou8h thc dctails subinittcd in this casc.As pcr CAI)and othcr dctails providcd in this casc,

thc(〕 onllllittcc approvcd thc input oし ltput norlns as applicd for. 
´
l｀hc copy of thc application is

ibrwardcd to thc conccrncd RA ibr ftlrthcr n堅 型理蟹上iCt101り 0_201・ Q!二里■2■■生堅 ぃЧ41
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105.

_IM/S・ Sh4hi l'ヽ p()rts Pvt.I.td..13anQal()rc(〕 asc〕 oヽ.315

NC M面 鴨 Nd aAM■ 8ぬ d"JL矧 7 1■ NQ創 た

“

とν∞ 箆 4炊油 νDl)V I

塾 91ually hCld on 16.H.2017_____― ――― ― [――          ―
Prior flxation of adhoc norrns fbr cxport of l.I′ adics Jackct》νladc ol｀ 97°/。 Cotton 30/01〕 lasta1lc I)ycd i

Wovcn IFabric GSM 250(′「olCrancc l or-10%(StylC No.3t」 2049)2.Mcns Shorts Madc of98%|
Cotton 2%Spandcx Chambray Wovcn Fabric GSM 179(・ I｀01Crancc , or  10%(Stylcヽ o.:

MAq_l{I40!!!)!4Sf!g"cial_Adv_ancc Licgnsc Schcmc l,ndcr Para 4.04 (a) I i :

Dccision : M/s Shahi Exports Pvt. Ltd. Vidc thcir lcttcr datcd 06.11.2017 havc rccprcslcd lbr
fixation ol norms lor abovc said cxporl product undcr Spccial Advancc Authorisation. Cornn,ittcc
considered the oasc as per agcnda alongwith othcr relcvant papcrs and wcnt throLrgh thc details
submittcd in this case. As pcr CAD and othcr dctails proviclcd in this casc. thc Clommittcc approvcci

thc input output norms as applicd for.'l'hc copy of thc application is lorwardcd to thc conccrncd I{A
lor lurthcr nccessary action and compliancc of othcr usual conditions.'l'hcrc is no nccd to scrrd thc
casc to IX}III' (l IQ) lor fixation thc norms again.
GSM should_match in import alq_gIpgq

106.

(〕asc No.316                  1M/s.Shahi l〕 xpo「 tcrs I)vt.I′ td.

ヽC Ⅳlccting No.16/AⅣl-18 datcd 09.‖ .2017    1「 .ヽ 001/84/162/()()227/AN/1-18/1)1'S― V
A,tり111y h,11_On lSLll・ 2017   __     _
Prior fixation of adhoc norms lor exporl I'or cxporl of l.l,adics Jacket with Ilood madc ol'100%
Polycster t)ycd Wovcn Irabric GSM 157 and 96% Nylon 4% Irlastanc I)ycd Wovcn Fabric (lSM

143 (1-olerancc * or- l0%) (Stylc No.Cl735WO) Undcr Spccial Advancc Liccnsc Schcmc L,ndcr

P-ara 4.04(a)1 f'TP- 20I5-20.
Decision : M/s Shahi Exports Pvt. Ltd. Vidc thcir lcttcr datcd 14.11.2017 havc rcclucstcd for
fixation ol'norms lor abovc said cxport product undcr Spccial Advancc Authorisation. Cornmiltcc
considered thc casc as per agcnda alongwith othcr relcvarrt papcrs and wcnt through thc details
submitted in this casc. As pcr CAD and othcr dctails providcd in this casc. thc Committcc approvcd
thc input output norms as applicd for. 'l'hc copy of thc application is lbrwardcd to thc conccrncd I{A
Ibr lurthcr nccessary action and compliancc of othcr usual oonditiorrs.'l'hcrc is no nccd to scnd thc
casc to DGIII' (l IQ) for fixation the norrns again.
GS!!1loull n !9L!{rnport aq{ !ry94.

レ

22


